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THE VICE-CHAIRMAN (PROF. VIJAY 

KUMAR MALHOTRA): It is 2.00 p.m. now. 

Members have to seek clarifications on the 

statement made by Shri Mulayam Singh Yadav 

regarding procurement of SU-30 MK aircraft. 

These names are with me. I will read out the 

names. 

Shri John Fernandes. Not present. 

Dr. Y. Radhakrishna Murty. 

† [ ] Transliteration in Arabic script. 

[The Vice-Chairman (Shri Triloki Nath 

Chaturvedi) in the Chair] 

CLARIFICATIONS ON THE 
STATEMENT BY MINISTER 

Procurement of SU-30 MK Aircraft 

DR. Y. RADHAKRISHNA MURTY 
(Andhra Pradesh): Sir, on behalf of my party, I 
support the agreement for the purchase of the 
SU-30 MK aircraft on three counts. One is the. 
need for augmenting our air-defence system, 

which is long due. It is said that for the last ten 

years there was almost a drought in acquisition 

of defence aircraft. It is also said that our 

combat aircraft are ageing and probably they 

may have to retire within ten years. Pakistan 

is acquiring the most modern aircraft, the so- 

called P3C Orion maritime reconnaisance 

plane under the Brown Agreement with 

Harpoon missiles. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): I am sorry. I hate to 

intervene, but I have to remind the hon. 

colleague that the hon. Minister has to leave at 

2.30 p.m. and we have to finish this. So, it will 

be better if you will confine yourself to pointed 

questions for seeking clarifications. This is my 

only submission to you. 

DR. Y. RADHAKRISHNA MURTY: The 

agreement is an indication of the enduring 

friendship which we are having with Russia 

even though the Governments have changed 

qualitatively. The super power has been almost 

pressurising us directly or indirectly to stall 

our defence preparedness. This is evident in 

the case of our Agni missile, in the case of the 

cryogenic rocket technology transfer to us, in 

the case of our purchase of Mirage 2000 deal 

with France etc. In all these cases it is the U.S. 

pressure that is stalling the help to us from other 

countries for our defence preparedness. 

I want to know from the Defence Minister 

whether we are going to have deals with similar 
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intention, withstanding the pressure from the 

super power, in augmenting our other defence 

forces also. It is said that our MIG-27s require 

to be augmented, modernised and updated. This 

is also another area in which we will have to 

collaborate with Russia. 

Another thing is that we are told that the 

super surveillance radar system which we are 

seeking very much for Delhi, Mumbai and 

other air stations is being delayed because of 

the pressure from the U.S. Pressure has been 

put on Reytheons, the agency which is 

supposed to supply that system to us. I want to 

know if it is correct. Reytheons has been 

delaying it for the last two years or more 

because of the U.S. pressure in this regard. 

I also want to know if the civilian aircraft 

can be built in our country with the help of 

Russia because it has been reported in some of 

the newspapers of today that Russia has offered 

us such a help. Because of the need of self- 

reliance in our defence as well as in other areas, 

we need the help of Russia. We need the help 

of similar other countries to withstand the 

pressure from the U.S.A. 

I want to know from the Defence Minister 

whether he has got all these things in his mind 

for improving our defence capability. 

Thank you, Sir. 

SHRI K.R. MALKANI (Delhi): Sir, I have 

a very few pointed questions for the hon. 

Defence Minister. 

The country would like to know the price 

of this plane. I understand its price is between 

Rs. 150 crores and 185 crores. We would like 

to have precise information on that. 

Secondly, I understand there is an 

agreement with Russia to manufacture this 

plane here. What is the time frame for this? 

I have got a more basic question to ask. Sir, 

do we need this kind of a plane? It is known as 

'strategic nuclear bomber'. Not even a tactical 

nuclear bomber, but strategic nuclear bomber. 

Do we have a nuclear bomb? Do we propose 

to drop one on anybody? If not, why are we 

going in for it? If this plane is to be used for 

carrying 30 tonnes of TNT, then there are fare 

cheaper ways of doing that. If a huge plane 

like this is carrying only TNT, then any country 

can shoot it down as an early target. It will not 

be shot down only if it is carrying a nuclear 

bomb. Everything that we expect to do with 

Sukhoi-30 can be done easily through missiles. 

The point is why we have put the Agni missile 

project into deep-freeze, because, a missile like 

that can carry TNT or anything as fast as we 

like. 'Agni' is an intermediate range missile. 

Does it not show that we are doing it under 

foreign pressure? Sir, you know, we know, and 

everybody knows, that we are not proceeding 

with the missile programme only under foreign 

pressure. Dr. Abul Kalam has made it clear that 

we are entirely self-sufficient when it comes 

to manufacture of missiles on our own. So, this 

type of purchase does not make much sense. 

Missile defence will be much more effective 

and much more economical than this kind of 

conventional warfare. That is what I have to 

say. Thank you very much. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): Shri Surinder Kumar 

Singla. The hon. Member is absent. The hon. 

Defence Minister has to go at 2.30, but I find 

many Members are not here to seek 

clarifications. 

Shri-Ish Dutt Yadav. 
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SHRI V.P. DURAISAMY (Tamil Nadu): 

Mr. Vice-Chairman, Sir, I just want to seek one 

or two clarifications. It has been mentioned in 

the statement that the contract permits licenced 

production of the aircraft in India by HAL for 

subsequent supplies, I would like to know from 

the Minister: what he implies, "subsequent 

supplies". I would also like to know from the 

Minister whether any undertstanding has been 

reached not to supply SU-30 MK aircraft to 

countries inimical to India's interests. 
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It is also learnt that the first batch of aircraft 

to be delivered by 1997 would be less advanced 

than the fourth and final lots of aircraft. If it is 

so, would the first batch of aircraft be 

comparable to the fourth and final lots of 

aircraft. That's all. 

SHRI PREM CHAND GUPTA (Bihar): 

Thank you, Mr. Vice-Chairman, for giving me 

this opportunity. 

Sir, on the statement laid on the Table of 

the House, I would like to seek some 

clarifications. The hon. Minister has indicated 

that there are two significant features of the 

contract. One is that the Russian agencies have 

agreed to permit the DRDO to participate in 

the R&D and joint development of avionics 

for the aircraft. In the SU-30 aircraft, are 

western avionics being used or are Russian 

avionics being used? That is my question. 

Secondly, if Russian are up to the mark as far 

as the technology is concerned? If they are 

western, then, how do we plan to produce or 

participate in the R&D and joint development? 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): As I have been 

requesting, please be brief. 

SHRI PREM CHAND GUPTA: I am brief. 

As for the subsequent production by the HAL, 

do we plan to take up production on a large 

scale? If it is so, what is the number of such 

aircraft we will be in a position to produce? 

My third question is .....  

 

SHRl PREM CHAND GUPTA: With the 

disintegration of the USSR, our defence 

armament industry and defence forces are 

suffering from non-supply of spare parts. Has 

the hon. Minister taken care of this aspect? 

Thank you. 

SHRI V. NARAYANASAMY (Pondi- 

cherry): Mr. Vice-Chairman, Sir, I thank the 

hon. Defence Minister and also the hon. 

Minister of State for Defence for having 

entered into a crucial agreement with Russia 

for the purpose of production of 40 SU-30 

aircraft in India by both the countries 

collaborating together. But the statement by 

the hon. Minister is very brief. It does not give, 

though we know very well, .....  

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): From 2.30 p.m. 

onwards, we have the Private Members' 

business. 

SHRI V. NARAYANASAMY: Before 2.30 

p.m., we can take 5-10 minutes more. There is 

no problem. It is a very important subject. It 

concerns the defence of the country. Therefore, 

let us not hurry up on this subject. 

The hon. Minister should have given a little 

more information to the House. But, 

unfortunately, the statement gives only two or 

three points. Sir, I would like to know whether 

there is going to be a transfer of technology 

after some time. When the production starts, 

when both of them collaborate, will there be 

any transfer of technology agreed to between 

both the countries? 

Another important aspect is about the 

special features. What are the special features? 

Will the hon. Minister be able to give us the 

special features of this aircraft? We are not 

technical persons. If he is able to give us that 

information, let him give that. It is a defence 

subject. It is for the hon. Minister to decide. 

We have the information that computers 

have to be developed for the purpose of this 

aircraft; one is to be developed in India and 

another in Russia. That is the brain behind the 

entire aircraft which is to be fitted in the 

aircraft. Is it a fact that both have to be 

developed, one in Russia and the other in this 

country? In defence navigation, a Very 

important aspect is the Global Positioning 

System which will be able to identify the 

aircraft of enemy countries. I have got the 

information that it will be able to identify 17 

positions out of 20.1 would like to know front 

the hon. Minister whether it is a fact. I want 

more information from the hon. Minister, the 
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information that he can part with in this House, 

so that we can appreciate better the agreement 

entered into between the Government of India 

and the Russian Government for the purpose of 

having acquisition of more aircraft, sophisticated 

aircraft, in our country. Thank you. 
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SHRI K.R. MALKANI: My question has 

not been answered. 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): We have to take up the 

Private Members' Business. 

SHRI K.R. MALKANI: I know. I will take 

only half a minutes. It is such an important 

point. This is a strategic nuclear bomber, not a 

tactical nuclear bomber. Do you have a bomb? 

Do you propose to drop it anywhere? In any 

case, missiles can also carry nuclear load. 

Nobody said that this is not a good plane. This 

is a very good plane. Will not a missile 

programme be more effective and less 

expensive than Sukhoi-30?That question is not 

answered.  
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Now, the Finance Minister will lay on the Table 

of the House the Supplementary Demands for 

Grants (General) 1996-97. 

SUPPLEMENTARY-DEMANDS FOR 

GRANTS (GENERAL) 1996-97 

(DECEMBER, 1996) 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM): Sir, I beg to lay on the 

Table a statement (in English and Hindi) 

showing the Supplementary Demands for 

Grants (General), 1996-97 (December, 1996). 

PRIVATE MEMBERS' LEGISLATIVE 

BUSINESS 

THE VICE-CHAIRMAN (SHRI TRILOKI 

NATH CHATURVEDI): Now Bills to be 

introduced. Shri Gurudas Das Gupta, not 

present. Shri Suresh Pachouri. 

The Rural Electrification Bill, 1996 

SHRI SURESH PACHOURI (Madhya 

Pradesh): Sir, 1 beg to move for leave to 

introduce a Bill to provide for the establishment 

of a Rural Electrification Authority to ensure 

uninterrupted electricity supply to farmers for 

their agricultural activities and for providing 

at least Ek Batti connection to every house and 

hut in rural India and for matters connected 

therewith. 

The question was put and the motion was 

adopted. 

SHRI SURESH PACHOURI: Sir, I 

introduce the BilI. 

The High Court of Madhya Pradesh 

(Establishment of a Permanent Bench at 

Bhopal BilI, 1996. 

SHRI SURESH PACHOURl (Madhya 

Pradesh): Sir, I beg to move for leave to 

introduce a Bill to provide for the establishment 

of a permanent Bench of the High Court of 

Madhya Pradesh at Bhopal. 

The question was put and the motion was 

adopted 

SHRI SURESH PACHOURI: Sir, I 

introduce the Bill. 

The Abolition of Begging 

Bill, 1996. 

SHRI SURESH PACHOURI (Madhya 

Pradesh): Sir, I beg to move for leave to 

introduce a Bill to provide for the abolition of 

begging which has become a menace at the 

places of tourist importance, religious places, 

railway and bus stations and market places and 

other places used by general public and has 

become nuisance for the tourists and the 

general public due to penetration of anti-social 

elements in this field and matters connected 

therewith or incidental thereto. 

The question was put and the motion was 

adopted 

SHRl SURESH PACHOURI: Sir, i 

introduce the Bill. 

THE VICE-CHAIRMAN (SHRl TRILOKI 

NATH CHATURVEDI): Miss Saroj Khaparde, 

not there. Shri V. N. Gadgil. 

The Disclosure of Assets by Ministers, 

Members of Parliament and Public Servants 

Bill 1996 

SHRI V. N. GADGIL (Maharashtra): Sir, I 

beg to move for leave to introduce a Bill to 

provide for disclosure of assets by Ministers, 

Members of Parliament and Public Servants. 

The question was put and the motion was 

adopted. 


